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CEimiAL M)MraiSTRATIVE TRTa,»,^i,.

CIRCUIT COURT HE IP AT INDORE

prl<;Tinal Application No. 254 of ^nn-^

Indore, this the 12th day of May 2003

HoU'bie Sh^J k'v" - Mmlnistratlve Member.Hon ble Shri A.k. Bhatnagar - Judicial Member.

Applieant

Respond^nf-g

Vinod Shanker Shukla, Aged 65
^ars. Retired Principal, 108,
Devra Dev Narain Colony, Ratlam.

(By Advocate - Shri A.N. Bhatt)

Railway, Headquarters office,
Churchgate-M«aba i-2 0,

The Financial Adviser and Chief
Western Railway,^quarters Office. ChurchgateJ'

The Chief Works Manager, Western
Railway, Dohad Workshops, Qohad

•  •»»
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ByR^K. Upadhyaya, Adminrg<-ratlve

The learned counsel for the applicant has
Claimed that the appiicantAor.ing as a Principal Group.
A in Higher Secondary School. Dohad frcm, where he retired
on 31/12/2000. The learned counsel has informed that the
npplioant has been ™a.ing representation even while m

®nd even aftpr ra*-4n after retirement for certain pay
fixation on promotion in GroupJ service In th<

^ ̂  ejnrxce. In this connection reference was invlt-^/i
representation dated

19/01/2001 (Annexure A/3) in u m
by inc. a. "='®"ony including special pay of Rs ikq/

y^y or Ks, 150/. made. The
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learned counsel also states that no reply has been
recei«d Inspite of long delay. The learned counsel

states that even the retlral dues has not been paid in
full to the applicant, thous^i the applicant retired on

31/12/2000. The applicant has also not been informed of
any reason for non-payment of such retirai dues.

2. Jifter hearing the learned counsel of the
applicant and without expressing any opinion on the
oerlts Of the claim of the applicant^we are of the view
that the pending representation of the applicant should
have been disposed of expeditiously. Therefore we direct
the applicant to senl( a fresh representation including
therein all his grievances alongwith a copy of this
original application to respondent No. 1 within a period
Of 4 weehs from today either personally or by speed post
to avoid delay. If the applicant complies with our
direction,the respondent No. 1 is directed to decide the
Claims Of the applicant by a speaKin, and reasoned order
within a period of two months from the date of its
receipt under intimation to the applicant.

3, In view Of our direction in the preceding

a'lisTr'^'' application is disposed of at theadmission stage itself.

W- '(Aa.K. BHATNAGAiR}
Jtt>ICIAL MEMBER. UPADHyAYA)
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